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CENTRAL ADMiINISTRATIVE TRIBUNAL
Prn INCIPAL BENCH

NEW DelHl
O.A. NO. 1643/93 DECIDED ON 5 13,8.1983
M.P, NO. 2180/93
satbir Singh & Orse oee Pet it ioners
Vs,
Union of India & Urse’ ' coe iespondants’

CORAM 3
THE HON'BLE Mr. JUSTICE S. K. OHAON, V.C.(3)
THE HON'BLE MR. B. N. DHOUNDIYAL, MEMBER (R)

Shri V. K. Rao,'Proxy Counsel for Shri
K. P. Sunder Rag, Counsel for petitioners

0 R 0DER (ORAL)

Hon'ble Mr. Justice s. K. Dhaon =

Learnad counsel appearing for the petitioners states
that he wishes to uithdraw this application. Accordingly,
the’present 0.A. is dismissed as withdrawn. Houever,
liberty is given tc the pet itioners to approach'this
Tribunal again if and when cause of action accrues to them,

in accordance with laus
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